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THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA): Sir, I have absolutely
no hesitation in making my statement now.
The only point is that it is listed lor five
o'clock in the afternoon. It is entirely up to
you to decide. I am in your hands.

THE VICE-CHAIRMAN- (PROF.
CHANDRESH P. THAKUR): What is
the pleasure of the House? Do you
want that the statement be made at
this stage or at the time at which it

is listed?

" SHRI JAGESH DESAI: Here we can find a
solution. If the Members are here, those
Members whose names are given, we can take
it up now. But if the Members are not here,
then...

SHRT S. B. CHAVAN (Maharashtra): J
would like to point out that once you notified
that the statement is going to be made at a
particular time, it might 'be that Members will
come at that time, those who are interested in
making points on the statement that the
honourable Minister 5s going to make. So if
we try to advance the same, it will be doing
injustice to the Members who are interested in
the discussion of the statement. That is why I
request you that instead of making the
statement immdiately, it should be made only
at five o'clock.

SHRI YASHWANT SINHA: 1 aim
entirely in the hands of the House.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I think some of
the Members who have given their names are
not at the moment here. Whether they return
or not is a matter of probability, but they
cannot be denied the privilege.

SHRI JAGESH DESAIL: Even if the
stafwnent is made before five o'clock, Itey
have a right—I agree.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): Is there any
Special Mention? We can go back to Special
Mentions, if you like.
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): We will take
up the Special Mentions. We will resume that.
Yes, Mr. Santosh Bagrodia.

SPECIAL (MENTIONS—Contd!.)..

C OMMUNAL TROUBLE AND TER-
RORIST VIOLENCE IN RAJASTHAN

SHRI SANTOSH  BAGRODIA
(RAJASTHAN): Mr. Vice-Chairman, Sir, |
would like to draw the attention of the
Government to the fact that the Union Home
Ministry had sent a message, sometime last
month, to the State Intelligence agencies that
they should be on maximum alert to meet the
threat of communal trouble and terrorist
violence in Rajasthan.

Sir Rajasthan is one State which was
absolutely free from communal trouble and
also from terrorism, which were unknown in
our State. People of all communities—Hindus,
Muslims, Sikhs, ~Christians, (etc;.,—were
Jiving like brothers, "without any ilL-feeling
whatsoever. When the present communal
Government, though in minority, came to
power in the State, the entire communal fabric
of the State has been shredded into pieces.

st ag rfaem wwer gemrR
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W a9¢ w o< ¥ g o fAQ I want the Union Government to
W El'?'ﬂ’ AT assure the people of Rajasthan in
w W &t . : particular and the entire country in
h . general that the Indo-Pakistan borders in
¥ W IEd v o e F R Rajasthan will be fully sealed and that no

It appears that the present communal
troubles in different parts of the State have
been started in collusion with the
Government and the same have been further
aggravated j by the Pakistani intruders.
Though the local police do not confirm this,
they do not rule out the possibility either.

Sir, what happened in Jaipur and
Jodhpur? Entire localities were des-
troyed and the administration was a
silent, stand-by watcher when ordinary
helpless citizens were being Kkilled,
women were being raped and property
was being destroyed. I demand with the
highest tradition (of political morality that
the present Chief Minister of Rjylasthan
should resign as it has been done by two
Congress Chief Ministers of Karnataka
and. Andhra Pradesh as and when the
communal troubles took place in those
States.

I further add that in March this year a
gang of bomb-manufacturers j was busted in
Jaipur. 1% was then established that
Pakistani intruders were running this camp
and that they were training the local people
in Jaipur and Kota were huge stocks of
crude bombs were also seized.

The Ganganagar sector is being used as a
conduit by Punjab terrorists for smuggling
arms in Rajasthan. With the installation of
the new Gov-, ernment in Pakistan, the
extremists have recived further
encouragement m Ganganagar and Bikaner
in view . of the utterances of the new
Pakistan Prime Minister. This is further
strengthened with the BSF's encounter with
a group of extremists on the IrtdcPakistan
border |n the Ganganagar district, and such
encounters have become a daily happening.

Pakistani intruder will be allowed to
enter the State of Rajasthan. The Union
Government should also give a very
strict  warning to the State Government
that it must be very vigilant and that all
possible measures should be taken to
avoid communal trouble. Or else the State
Government should be dismissed, and the
State should be put under President's rule
to save the life and property of the
ordinary  people of Rajasthan.

Mr. Chairman, Sir, recently I visited
Jaipur and also other parts of the State.
Because of the communal trouble it was
just impossible to move, we were just not
able to move from one district to another.
I  therefore, request the Central
Government to take a serious note of it.

With these words, I thank you very
much, Mr. Vice-Chairman, Sir.

THE VICE-CHAIRMAN (PROP.
CHANDRESH P. THAKUR); Yes, Dr.
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SHRI SHABBIR AHMAD SALARIA
(Jammu and Kashmir): Mr. Vice-
Chairman, 1 associate myself with the
sentiments expressed by Mr. Abrar
Ahmed in this special mention. I would
further request that the political party
which indulges in com-munaller shouldbe
banned
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THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR): I think
that there are no two opinions that the
country is going through a very
unfortunate  stage. The communal
tensions and riots that are taking
place an different parts of the country are
reprehensible. It is further reprehensible
that it has a  new pattern If there are
vested interests taking a sort of part in it
in a calculated way, I am sure the
Government will take a note of that
and move with dispatol. 1 would like to
draw  the attention of the Leader of the
House towards the sentiments expressed
by Members that the communal  tension
is creating a lot of problems. There are
certain news patterns and perhaps the
Government would like to apply its mind
to that. Ifhe  wishes to respond at
this stage, heis most welcome.

SHRI SHABBIR AHMAD SALARIA:
A fullfledged discussion on this subject
should be allowed.

THE LEADER OF THE HOUSE
(SHRI YASHWANT SINGH): 1T would
not like to respond in any detail at this
stage. The only point I Would like to
make is that the Government is very, very
concerned with the kind of situation
which has developed and it bag done all
that it can t«  see
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that it is brought to an end immediately. I also
believe that when we have a discussion later
this afternoon regarding the business of this
House, the Government on its part will have
absolutely no objection to a full-scale
discussion as some of the Members have been
demanding in this House on the communal
situation.

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR); So on that note
let us adjourn till 5 o'clock when the Minister
for Finance will make bis statement.

The House then adjourned at
thirtytwo minutes past three of the
clock till five of the clock.

5.00 P.M.
The House reassembled at five of the
clock,

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH) in the Chair.

I, EAHT N (T wIw):
JCARTEE  Sff, WTYHT 9T WEA &
AR § swwfet &1 qard | %M 101
ad v fad-zaeg. &4 |

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): Thank you.
Now I request Shri Yashwant Sinha to make
his statement on the current fiscal situation.
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T, TATHL QA : Fae &l @l

SHRI A. G. KULKARNI (Maha
rashtra : Mr. Vice-Chairman, at
the outset, I ana very happy today that
my colleague, Dr. Ratnakar Pandey,
raised an issue which is very impor
tant and he is now seized of the matter
that the House must run properly. I
am very happy for that.

Secondly, Sir, I am- happy that today we are
discussing it but as Mr. Rameshwar Thakur has
rightly pointed out, I was also told that we
should come back at 3.30 p.m. and that the
Representation of the People (Amendment) Bill,
1990- will be taken up. But you know Dr.
Swamy must have managed that this Bill is sent
to the Select Committee because he is, what you
call, a great manoeuvrer. He did his own tricks
and he could do something more. It is very fine
So, Sir, I have lost the chance. Now there is no
chance to discuss the Reserve Bank of India
(Arrsendment) Bill, 1990 again. But, Sir,
the Reserve Bank of India (Amendment) Bill,
1990 ought to have been discussed. [ would 1
request the Finance Minister and the Leader of
the House to take it up because this is a very
important subject for discussion because the
Reserve Bank affects the priority sector  for
small scale industry, agriculture and total
industry. But, Sir, I think, under the present rule
there is no provision.

SHRI RAMESHWAR THAKUR: Sir, one
request I would like to make. Since a
statement on the present economic situation
is going tobe laidand we

will be allowed to speak and I have given a
notice already, I think, our colleagues also, if
the Leader of the Opposition agrees.
(Interruptions)

THE VICE-CHAIRMAN (SHRI
SHANKAR DAYAL SINGH): No, no.
Please take your seat. Now I am telling you
one thing. (Interruptions).

SHRI A. G. KULKARNI: It should be
totally discussed.

THE VICE-CHAIRMAN (SHRI SHAN-
KAR DAYAL SINGH): Kulkarni Ji, may 1
tell vou one thing?
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PROF. CHANDRESH P. THAKUR
(Bihar): Sir, I have to make one simple
submission. The issues are two. One is the
procedural part, how much time was devoted,
who was present and who could not be
present. The other issue is, this was an
occasion to discuss the working of the Re-
serve Bank of India and as a consequence, the
working of the financial institutions under its
supervision, so, from that point of view, the
consideration before this House is, will this
Government provide another occasion to
discuss specifically the working of the
Reserve Bank of India and the institutions
under its supervision? I remember the Finance
Minister made a mention that ther, are many
occasions when financial issues are going to
be discussed and we can bring the Reserve
Bank of
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India. That is his generosity. But the way the
banking institutions are working and the kind of
situation that we are beginning to face with
regard to the sickness or the f'impending sickness
of the financial institutions at the apex or the
lower level, the issue requires a systematic
discussion. So 1 will submit through you, to the
Government, let the Finance Minister provide
some time for the discussion of financial
institutions in general and the Reserve Bank of
India and its effectiveness in run-m ning the
financial institutions efficiently in particular.

THE FINANCE MINISTER (SHRI
* YASHWANT SINHA): I am prepared to
respond to it.
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SAFRTAN (ot WHT 7@ Tag):
I Y“the Finance Minister to make

his statement.

SHRI YASHWANT SINHA: Sir, before I
read my statement, I would like to respond
briefly, very briefly, because I have said
something earlier today. But in view of the
points which have been made, I think it is
necessary for me to put the record straight.
We hr.d two bills listed in the business for
consideration before this House today.

Now, one of them came up, rather suddenly,
at around 2.30 in the afternoon when the
House reassembled. As the hon. Member,
Shri Thakur, pointed out, this came up
because some of our colleagues decided to
absent themselves and their Special
Mentions could not come and take the
required amount of time. Now, if Mr. Thakur
and Mr. Kulkarni were informed by somebody
that this Bill was likely to come up by 3.30
P.M. it must have been on the basis of the fact
that the Special Mentions would go on until
3.30 p.M. 1 know this because my colleague,
Mr. Digvijay Singh, who was supposed to
pilot this Bill, was also told that this Bill
would come up around 3.30 p.M. and that he
should be present here around 3.30 p.M. But
fortunately he was present here and suddenly
this Bill came when Mr. Thakur was presiding
over the House. At that time we had no choice
but, according to  the business of the House,
td take it up. It is very unfortunate that there
was a misunderstanding as a result of which
some hon. Members who had prepared to
participate in  this  discussion fruitfully
meaningfully and in an effective manner, as |
know it personally, were denied this
opportunity. When this matter was raised at the
time when the Bill was passed, I had got up
and responded. I say that we are also interested
in taking the  guidance of this House in this
matter as in other matters.
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[Shri Yashwant Sinha] and we will not
like to deny ourselves this opportunity and,
therefore, I have suggested that there will be
enough opportunities in the course of the
remainder of this Session to discuss some of
the important issues which are bothering the
Members on this particular subject. Now we
have another Reserve Bank of India (Amend-
ment) Bill, 1990 which is coming up. That
Bill plus the Suppltmentary and the
Appropriation Bill and even this also will give
you an opportunity to  make your point and,
therefore, it is not our intention at all to deny
the right to speak to anyone. The only point I
would like to make is that while I share the
concern of the hon. Member, Shri Ratnakar
Pandeyji, that the business of the House
must go on smoothly, I must put this on record
that it was not because of any lock of desire or
will or effort on our part that this happened.
We certainly will be careful. The is a matter
which we discussed ourselves in the Chamber
just now and, I am sure, this occasion will not
arise. This occasion arose because the
Business Advisory Committee did not meet
and lay down the business for the House.

Now, Sir, with your permission and after
having said this, I would like to share the
statement that I have, with the House.

STATEMENT BY MINISTER—THE
CURRENT FISCAL SITUATION

[The Vice-Chairman (Prof Chandresh. P.
Thakur) in the Chair]

THE VICE-CHAIRMAN (PROF.
CHANDRESH P. THAKUR); All right, you
may go ahead with the statement.

THE MINISTER OF FINANCE (SHRI
YASHWANT SINHA): Mr. Vice-Chairman,
Sir, I rise to make this statement before the
House on some strategic issues in the
management of the economy. It is a difficult
conjuncture. The large fiscal imbalances
persist. The balance of payments situation is
serious. The inflationary presssures on  the
price level are con-

siderable. It is essential for me to put the facts
in perspective and share our thinking on these
problems with honourable members.

The performance of the economy during the
second half of 1980s was impressive in terms of
growth rates, but this was associated with
emergence of macro-economic imbalances. In
recent years, we have witnessed a widening gap
between the income and the expenditure of the
Government which has led to mounting budget
deficits. At the same time, there has been a
steady increase in the difference between the
income and the ex- ' penditure of the economy
as a whole, which has led to persistent current
account deficits in the balance of payments.

During the Seventh Plan period the budget
deficit of the Central Government, which is only a
partial measure of fiscal imbalance, fluctuated
around a level of 2 per cent of GDp. The
revenue deficit of Central Government rose from
2.2 percent of GDP in 1&85-86 to 2.8 per cent of
GDP in 1989-90. However, the fiscal deficit of
the Central Government, v/hich measures the
difference between revenue and total expenditure,
was more than 8 per cent of GDP throughout the
Seventh Plan period, as compared with 6-1  per
cent in 1980-81 and 3.2 per cent in 1974-75. This
fiscal deficit had to be met by borrowing.  The
burden of serving this debt has now
become onerous. Interest payments alone
constitute 20 per cent of the total expenditure of
the Central Government and 4 per cent of
GDP, compared with 10 per cent and 2 per
cent respectively in 1980-81.

The balance of payments situation has also
been under considerable strain in recent years.
During the Sventh Plan period, the current
account deficit was 2.2 per cent of GDP as
compared with 1.3 per cent of GDP during
the Sixth Plan period. The persistence of such
large current account deficits, which were
intvifably financed



